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Item Nos.5(i), (ii) & 6:- 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 

 

[Through Physical Hearing (Hybrid Option)] 

 
Original Application No.27 of 2024 (SZ) 

[Earlier O.A. No. 722/2023 (PB)] 
 

WITH 
 

Original Application No. 80 of 2024 (SZ)  
[Earlier O.A. No. 763 of 2023(PB)LP] 

WITH 

Original Application No.126 of 2024 (SZ) 

 
IN THE MATTER OF: 
 

Tribunal on its own motion SUO MOTU 
based on the News Item in The Hindu Dt. 
18.11.2023 titled “Illegal sand mining in 
Godavari river poses a threat to Sir 
Arthur Cotton Barrage, alleges BJP 
Andhra President D. Purandeshwari’’ 

 

And 
The Chairman, 
State Environmental Impact Assessment Authority,  
Andhra Pradesh,  
Vijayawada and Ors. 
 

...Respondent(s) 
WITH 

 

Geddam Haranadha Rao Achari. 
…Applicant(s) 

Versus 
 

Central Pollution Control Board and Ors. 
...Respondent(s) 

 
WITH 

 
 

Chidipi Nakula Suresh. 
… Applicant(s)  

Page 6 of 104



 

Page 2 of 3 
 

Versus  
 

The District Collector, 
East Godavari District, 
Andhra Pradesh and Ors. 

...Respondent(s) 
 

 
 

Date of hearing: 20.08.2025. 

 

CORAM:    

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. AFROZ AHMAD, EXPERT MEMBER     

 

O.A. No.27/2024 (SZ): 

For Applicant(s):          Suo Motu.  
 
For Respondent(s): Mrs. Madhuri Donti Reddy for R1, R4 to R9. 
     

 
O.A. No.80/2024 (SZ): 

For Applicant(s):          M/s. Geddam Haranadha Rao Achari 
(Party-in-Person) 
(None appeared) 

 
For Respondent(s): Mr. D. S. Ekambaram for R1. 

Mrs. Madhuri Donti Reddy for R2 & R3. 
 
O.A. No.126/2024 (SZ): 

For Applicant(s):          M/s. Chidipi Nakula Suresh (Party-in-Person) 
    (None appeared) 

 
For Respondent(s): Mrs. Madhuri Donti Reddy for R1 to R7. 

 
 

O R D E R 
 
 
 

1. Today, there is no representation for the applicant. 
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2. The learned counsel appearing for the State of 

Andhra Pradesh seeks further time to file the further reports of 

the District Collector – East Godavari District, Andhra Pradesh 

Pollution Control Board and the SEIAA – Andhra Pradesh. 

 

3. Post the matter on 10.11.2025. 

 

 
 

    Sd/- 
  Smt. Justice Pushpa Sathyanarayana, JM 

 

 Sd/- 
Dr. Afroz Ahmad, EM 

 

O.A. Nos.27 & 80/2024 (SZ), 
O.A. No.126/2024(SZ) 
20th August, 2025. AD. 
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Item No.02         Court No. 2 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

     

 
Original Application No.722/2023 

     
In re :  News item appearing in The Hindu Bureau dated 18.11.2023 

titled “Illegal sand mining in Godavari River poses a threat to 

Sir Arthur Cotton Barrage, alleges BJP Andhra President D. 
Purandeshwari” 

 

 
Date of hearing: 19.12.2023 

 
 
 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

 

  

ORDER 
 

 
1.  This Original Application under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as “NGT Act, 2010”) 

has been registered suo-motu based on a news item published in „The 

Hindu Bureau‟ on 18.11.2023 under the title “Illegal sand mining in 

Godavari River poses a threat to Sir Arthur Cotton Barrage”.  

 

2. The report says that huge illegal mining is going on inside River 

Godavari adjacent to Sir Arthur Cotton Barrage particularly at Ballanka 

area in Kadiyapu Lanka. Heavy machines have been deployed for mining 

activities and no valid mining contract is subsisting which shows that the 

entire mining is totally illegal.  

 

3. Allegations do give rise to substantial question relating to 

environment arising due to implementation of scheduled enactment 

under NGT Act, 2010, but before taking any further action in the matter, 

we find it appropriate to obtain a factual report for which we constitute a 

joint committee comprising Andhra Pradesh Pollution Control Board, 

District Magistrate, East Godavari, Central Pollution Control Board and a 
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senior officer nominated by Additional Chief Secretary/Principal 

Secretary, Irrigation Department of the State of Andhra Pradesh. 

 

4. Nodal agency shall be District Magistrate, East Godavari. 

 

5. The said Committee shall visit the site, collect relevant information 

with all relevant material and submit a factual report within 2 months. 

 

6. Since the matter falls within the jurisdiction of Southern Zone 

Bench of the Tribunal, let the record be transmitted to the said bench for 

further proceedings.  

 

7. List this matter before Southern Zonal Bench, Chennai on 

28.02.2024.   

 

8. A copy of this order be forwarded to Andhra Pradesh Pollution 

Control Board, District Magistrate, East Godavari, Central Pollution 

Control Board and Irrigation Department of State of Andhra Pradesh by 

e-mail for compliance. 

 

 

Sudhir Agarwal, JM 

 
 

 
Dr. A. Senthil Vel, EM 

 
December 19, 2023 

Original Application No.722/2023 
AS 
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Item No.28:- 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
(Through Video Conference) 

 
Original Application No.27 of 2024 (SZ) 

 
Earlier O.A. No. 722/2023 (PB) 

 
IN THE MATTER OF: 
 
Tribunal on its own motion SUO MOTU 
based on the News Item in The Hindu Dt. 
18.11.2023 titled “Illegal sand mining in 
Godavari river poses a threat to Sir 
Arthur Cotton Barrage, alleges BJP 
Andhra President D. Purandeshwari’’ 

 
With 

 
The Chairman 
State Environmental Impact Assessment Authority  
Andhra Pradesh  
Vijayawada and Ors. 

...Respondent(s) 
 
 
Date of hearing: 09.02.2024.  
 
 
CORAM:    

 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

For Applicant(s):          Suo Motu.  
 
 
For Respondent(s): Mrs. Madhuri Donti Reddy for R1, R4 to R8. 
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O R D E R 
 
 

1. The above case has been Suo Motu registered by the Principal 

Bench of the National Green Tribunal, New Delhi as Original 

Application No.722 of 2023 (PB) based on the news item reported 

in ‘The Hindu’ dated 18.11.2023 which has been transferred to this 

Bench and renumbered as Original Application No.27 of 2024 

(SZ).  

 

2. Let notice be issued to the respondents through the Tribunal. 

 

3. The learned counsel Mrs. Madhuri Donti Reddy accepts notice on 

behalf of Respondents No.1 and 4 to 8. 

 

4. Post the matter on 22.03.2024. 

 
 

Sd/-  
 Smt. Justice Pushpa Sathyanarayana, JM 

 
 

 Sd/- 
Dr. Satyagopal Korlapati, EM 

 
O.A. No.27/2024 (SZ), 
09th February, 2024. Mn. 
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

      
RED CATEGORY 

 
CONSENT TO ESTABLISH (CTE) ORDER 

 
 

Order No:  6488/APPCB/ZO-VSP/KKD/CTE/2022 Date: 24.12.2022 
 

Sub:- APPCB – ZO – VSP – CONSENT TO ESTABLISH (CTE) ORDER – 4.41 Ha. 
Ordinary Sand Mine in favour of M/s Jai Prakash Power Ventures Limited 
over the Godavari River at Vemagiri-Kadiyapulanka Village, Kadiyam 
Mandal, East Godavari District - Consent to Establish of the Board under 
Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and under 
Section 21 of Air (Prevention and Control of Pollution) Act, 1981 – Issued – Reg. 
 

Ref:- 1. EC Order No. SEIAA/AP/EG/MIN/12/2021/3832/176.121&173.87, 
Dt.17.03.2022. 

2. CTE application received at Regional Office, Kakinada on 16.12.2022. 
3. RO’s inspection report received at ZO, Visakhapatnam on 20.12.2022. 
4. CTE Committee meeting held on 23.12.2022. 

* * * 
I M/s. Jai Prakash Power Ventured Limited submitted application to the Board 

vide reference 2nd cited seeking Consent to Establish (CTE) for the Mining of Sand 

with installed capacities as mentioned below and in a total mining area of 4.41 Ha. 

 Mining of Sand – 44,100 m3/Annum in 4.41 Ha., 

II. As per the application, the above activity is to be carried out in the Godavari River 

at Vemagiri-Kadiyapulanka Village, Kadiyam Mandal, East Godavari District. 

The co-ordinates of the sand mine as per EC are mentioned below:  

S. No. North Latitude East Longitude 

1 16°53'06.92"N 81°47'14.44"E 

2 16°53'03.09"N 81°47'16.27"E 

3 16°53'07.14"N 81°47'26.23"E 

4 16°53'11.33"N 81°47'24.83"E 
 

III. The above site was inspected by the Environmental Engineer, Regional Office, A.P. 

Pollution Control Board, Kakinada on 20.12.2022 and observed that the proposed 

sand mining site is surrounded by Godavari River bed and Kadiyapulanka village 

is at a distance of about 1.88 km the sand reach towards Eastern  direction. 

IV. The Board, after careful scrutiny of the application, verification report of Regional 

Officer, Kakinada and recommendation of the CTE Committee, hereby issue 

CONSENT TO ESTABLISH to your unit / activity under Sec.25 of Water 

(Prevention & Control of Pollution) Act, 1974 and under Sec.21 of Air (Prevention & 

Control of Pollution) Act, 1981 and the rules made there under. This order is 

issued to carry out the activity mentioned at para (I) only. 

V. This Consent Order now issued is subject to the conditions mentioned in Schedule 

‘A’ & Schedule ‘B’. 
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VI. This Order is issued from pollution control point of view only. Zoning and other 

regulations are not considered. 

VII. This Order shall be valid for a period up to 16.03.2023. 

 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
Encl:-  Schedule ‘A’ & Schedule ’B’ 
 
To 
4.41 Ha. Ordinary Sand Mine in favour of  
M/s Jai Prakash Power Ventures Limited  
Vemagiri-Kadiyapulanka Village,  
Kadiyam Mandal,  
East Godavari District. 
 

- Copy to the EE, RO, Kakinada for information and necessary action.  

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.12.24 10:52:40 
+05'30'
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S C H E D U L E – A 

1. Progress on implementation of the project shall be reported to the concerned Regional 
Office, A.P. Pollution Control Board once in six months. 

2. The proponent shall carry out mining activity with valid Consent, as required under 
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) 
Act, 1981. 

3. Notwithstanding anything contained in this conditional letter or consent, the Board 
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control 
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) 
Act, 1981 to review any or all the conditions imposed herein and to make such 
alternation as deemed fit and stipulate any additional conditions by the Board. 

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous 
place for the information of the inspection officers of different departments. 

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the 
Collector and District Magistrate as civil liability as applicable. 

 

S C H E D U L E   -   B 

SPECIAL CONDITIONS: 

1. The proponent shall apply for CTO of the Board for mining of sand.  The mining shall 
not be started without valid CTO of the Board. 

2. The proponent shall start mining only after marking of the boundary of lease area with 
pucca pillors at the cost of the lease holder after certification by the mining official and 
its geo coordinates shall be made available to the District Level Committee. 

WATER: 

3. The source of water is River water and the water consumption is as mentioned below: 

S. No. Source Quantity  
a) Drinking water 1.0 Kilo Liters/Day 

 Total 1.0 Kilo Liters/Day 

4. The maximum Waste Water Generation (KLD) is as mentioned below: 

S. No. Source Quantity 
a) Domestic 0.5 Kilo Liters/Day 
 Total 0.5 Kilo Liters/Day 

 

Effluent Source Standards to be 
complied 

Mode of final disposal 

Domestic – 0.5 KLD ----- Septic tank followed by soak pit.  
AIR: 

5. The proponent shall comply with the following for controlling air pollution. 

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport vehicles 
with Tarpaulin sheets and 

sprinkling the water at mining 
area. Green belt development 

along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 
µg/m3, 

PM2.5 – 60 µg/m3, PM10 – 100 
µg/m3, 

OTHER CONDITIONS: 

6. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

7. The proponent shall carry out the mining as per the approved mining plan. 

8. The proponent shall comply with the conditions stipulated in the EC Order No. 
SEIAA/AP/EG/MIN/12/2021/3832/176.121&173.87, Dt.17.03.2022. 
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9. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II (I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

10. The fugitive emissions from all sources shall be controlled regularly. 

11. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

12. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area.   

SPECIAL CONDITIONS: 

13. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
through Semi-mechanized method only in the area where the thickness of the sand in 
the mining area is more than 3 M’.   

14. This order is issued without prejudice to the directions issued by the Hon’ble NGT 
directions, South Zone, Chennai in OA No.18 of 2021 (SZ). 

15. Sand quarrying shall not be carried out in streams within 15 meters or 1/5of the width 
of the stream bed from the bank, whichever is more. 

16. Sand mining shall not be carried out within 500m of any existing structure such as 
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or 
drinking water purposes, or any other cross drainage structure. 

17. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect 
of sand mining shall be followed. 

18. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A. 
No.47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously 
followed. 

19. The boundary pillars shall be erected with geo co-ordinates marked on them. 

20. No sand mining shall be done during the rainy season. 

21. The ramp (i.e. approach road) shall be removed after sand mining is completed. 

22. The standard environmental conditions for sand mining specified in the Sustainable 
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.  

23. The proponent shall take necessary measures to ensure that no adverse impacts are 
caused due to mining operations on the human habitation existing nearby. 

24. The proponent shall comply with all the directions issued by the Board from time to 
time. 

25. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

26. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

27. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 
 
 

     JOINT CHIEF ENVIRONMENTAL ENGINEER 
To 
4.41 Ha. Ordinary Sand Mine in favour of  
M/s Jai Prakash Power Ventures Limited  
Vemagiri-Kadiyapulanka Village,  
Kadiyam Mandal,  
East Godavari District. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.12.24 
10:52:59 +05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

 

     
RED CATEGORY 

  CONSENT ORDER 
 

Consent Order No: 6488/APPCB/ZO-VSP/KKD/CTO/2023                Date: 30.01.2023 
 
CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention & 
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of 
Pollution) Act 1981 and amendments thereof and the rules and orders made there under 
(hereinafter referred to as 'the Acts’, `the Rules’) to: 
 

M/s. Jai Prakash Power Ventures Limited, 
4.41 Ha. Ordinary Sand Mine,  
Vemagiri-Kadiyapulanka Village,  
Kadiyam Mandal,  
East Godavari District  
 
(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to 
discharge the effluents from the outlets and the quantity of emissions per hour from the 
chimneys as detailed below: 
 
i) Outlets for discharge of effluents: 
 

Outlet 
No. 

Outlet 
Description 

Max Daily 
Discharge 

Point of Disposal 

1 Domestic 0.5 Kilo Liters/Day Septic tank. 
 

ii) Emissions from chimneys: 
 

Chimney 
No. 

Description of Chimney 
Quantity of Emissions at 

peak flow (m3/hr) 
--- --- ---- 

 

This consent order is valid for the following products along with quantities indicated only: 
 

S. No. Name of the Products Capacity 

1. Mining of Sand in an extent of 4.41 Ha 44,100 m³/annum 
 

This order is subject to the provisions of `the Acts’ and the Rules’ and orders made 
thereunder and further subject to the terms and conditions incorporated in the schedule A 
& B enclosed to this order. 
 

This consent order shall be valid for a period ending with the 16.03.2023. 
 
 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
To 
M/s. Jai Prakash Power Ventures Limited, 
4.41 Ha. Ordinary Sand Mine,  
Vemagiri-Kadiyapulanka Village,  
Kadiyam Mandal,  
East Godavari District    

- Copy to the Environmental Engineer, Regional Office, Kakinada information and 
necessary action and to ensure compliance. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2023.01.30 
13:05:14 +05'30'
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SCHEDULE – A 

1. Any up-set condition in any activity of the Mining unit, which may result in, increased 
violation of standards stipulated in this order shall be informed to this Board, under 
intimation to the Collector and District Magistrate and take immediate action to bring 
down the discharge / emission below the limits. 

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned 
in this order on quarterly basis and submit to the Board. 

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India 
regarding Public Liability Insurance Act, 1991 should be followed as applicable. 

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at 
the main gate indicating the products, effluent discharge standards, air emission 
standards, hazardous waste quantities  and validity of CTO and exhibit the CTO order at 
a prominent place in the factory premises. 

5. Notwithstanding anything contained in this consent order, the Board hereby reserves 
the right and powers to review / revoke any and/or all the conditions imposed herein 
above and to make such variations as deemed fit for the purpose of the Acts by the 
Board. 

6. The Mining Unit shall submit Environment statement in Form V before 30th September 
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof. 

7. The Mining Unit should make applications through Online for renewal of Consent 
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days 
before the date of expiry of this order, along with prescribed fee under Water and Air 
Acts and detailed compliance of CTO conditions for obtaining Consent & HW 
Authorization of the Board. The Mining Unit should immediately submit the revised 
application for consent to this Board in the event of any change in the raw material 
used, processes employed, quantity of trade effluents & quantity of emissions.  Any 
change in the management shall be informed to the Board. The person authorized 
should not let out the premises / lend / sell / transfer their industrial premises without 
obtaining prior permission of the State Pollution Control Board. 

8. Any person aggrieved by an order made by the State Board under Section 25, Section 
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty 
days from the date on which the order is communicated to him, prefer an appeal as per 
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority 
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act, 
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981. 

 

 

SCHEDULE – B 

SPECIAL CONDITIONS: 

1. The project authority should start mining only after marking of the boundary of lease 
area with pucca pillars at the cost of the lease holder after certification by the mining 
official and its geo coordinates shall be made available to the District Level Committee.       

2. The mining unit shall carryout AAQM monitoring once is 6 months with NABL 
accredited Laboratory. 

 
WATER: 
3. The source of water is River water and the water consumption is as mentioned below: 

S. No. Source Quantity  
a) Domestic 1.0 Kilo Liters/Day 
 Total 1.0 Kilo Liters/Day 

AIR: 
4. The proponent shall comply with the following for controlling air pollution. 

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport 
vehicles with Tarpaulin 

sheets and sprinkling the 
water at mining area.  Green 
belt development along the 

haul roads. 

SO2 – 80 µg/m3, NOx – 80 µg/m3, 
PM2.5 – 60 µg/m3, PM10 – 100 µg/m3, 
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OTHER CONDITIONS: 

5. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc., 

6. The proponent shall carry out the mining as per the approved mining plan. 
7. The proponent shall comply with the conditions stipulated in the EC Order No. 

SEIAA/AP/EG/MIN/12/2021/3832/176.121&173.87 Dt. 17.03.2022. 
8. The proponent shall carry mining by scrupulously following conditions stipulated for 

river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II (I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

9. The fugitive emissions from all sources shall be controlled regularly. 
10. The proponent shall take necessary measures for control of air pollution which would 

be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

SPECIAL CONDITIONS: 

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
through Semi-mechanized method only in the area where the thickness of the sand in 
the mining area is more than 3 M’.   

12. This order is issued without prejudice to the directions issued by the Hon’ble NGT 
directions, South Zone, Chennai in OA No.18 of 2021 (SZ). 

13. Sand quarrying shall not be carried out in streams within 15 meters or 1/5of the width 
of the stream bed from the bank, whichever is more. 

14. Sand mining shall not be carried out within 500m of any existing structure such as 
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or 
drinking water purposes, or any other cross drainage structure. 

15. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect 
of sand mining shall be followed. 

16. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A. 
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously 
followed. 

17. The boundary pillars shall be erected with geo co-ordinates marked on them. 
18. No sand mining shall be done during the rainy season. 
19. The ramp (i.e. approach road) shall be removed after sand mining is completed. 
20. The standard environmental conditions for sand mining specified in the Sustainable 

Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.  
21. The proponent shall take necessary measures to ensure that no adverse impacts are 

caused due to mining operations on the human habitation existing nearby. 
22. The proponent shall comply with all the directions issued by the Board from time to 

time. 
23. Concealing the factual data or submission of false information / fabricated data and 

failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

24. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

25. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 

 

 

JOINT CHIEF ENVIRONMENTAL ENGINEER 
To 
M/s. Jai Prakash Power Ventures Limited, 
4.41 Ha. Ordinary Sand Mine,  
Vemagiri-Kadiyapulanka Village,  
Kadiyam Mandal,  
East Godavari District  
 

Rajendra 
Reddy Thuraka

Digitally signed by Rajendra 
Reddy Thuraka 
Date: 2023.01.30 13:05:26 +05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

      
RED CATEGORY 

CONSENT FOR ESTABLISHMENT 
 
Order No: 6488/APPCB/ZO-VSP/KKD/CFE/2022 Date: 27.01.2022 
                            

Sub:- APPCB – CFE – 3.75 Ha Ordinary Sand Mine, Vemagiri Kadiyapulanka Sand 
Reach at Vemagiri Kadiyapulanka Village, Kadiyam Mandal, East Godavari 
District - Consent for Establishment of the Board under Section 25 of Water 
(Prevention and Control of Pollution) Act, 1974 and under Section 21 of Air 
(Prevention and Control of Pollution) Act, 1981 – Issued – Reg. 
 

Ref:- 1. EC Order No. SEIAA/AP/EG/MIN/11/2021/3684/171.33&168.27, 
Dt.24.12.2021. 

2. CFE application received at Regional Office, Kakinada through OCMMS on 
20.01.2022. 

3. RO’s inspection report received at ZO, Visakhapatnam on 22.01.2022. 
4. CFE Committee meeting held on 24.01.2022. 

* * * 
I M/s. Jaiprakash Power Ventures Limited submitted application to the Board 

vide reference 3rd cited seeking Consent for Establishment (CFE) for the Mining of 

Sand with installed capacities as mentioned below and in a total mining area of 

3.75 Ha. 

 Mining of Sand – 37,500  m3/Annum  in 3.75 Ha., 

II. As per the application, the above activity is to be carried out in the Godavari River 

at Vemagiri Kadiyapulanka Village, Kadiyam Mandal, East Godavari District. 

The co-ordinates of the sand mine as per EC are mentioned below :  

S. No. North Latitude East Longitude 

1 160 52’  45.63’’N 810 47’ 24.38’’E 

2 160 52’ 41.85’’N 810 47’ 25.77’’E 

3 160 52’ 43.64’’N 810 47’ 35.64’’E 

4 160 52’ 47.46’’N 810 47’ 34.44’’E 
 

III. The above site was inspected by the Asst. Environmental Engineer, Regional 

Office, A.P. Pollution Control Board, Kakinada on 21.01.2022 and observed that 

the proposed sand mining site is surrounded by Godavari River bed located at 

Vemagiri Kadiyapulanka Village, Kadiyam Mandal, East Godavari District. 

IV. The Board, after careful scrutiny of the application, verification report of Regional 

Officer, Kakinada hereby issue combined CONSENT FOR ESTABLISHMENT  to 

your unit / activity under Sec.25 of Water (Prevention & Control of Pollution) Act, 

1974 and under Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 and 

the rules made there under. This order is issued to carry out the activity 

mentioned at para (I) only. 

V. This Consent Order now issued is subject to the conditions mentioned in Schedule 

‘A’ & Schedule ‘B’. 
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VI. This Order is issued from pollution control point of view only. Zoning and other 

regulations are not considered. 

VII. This Order shall be valid for a period up to 31.12.2022. 

 
 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
Encl:-  Schedule ‘A’ & Schedule ’B’ 
 
To 
M/s Jaiprakash Power Ventures Limited, 
JN Road, Rajamahendravaram,  
East Godavari District – 533103,  
Andhara Pradesh. 

 

- Copy to the EE, RO, Kakinada for information and necessary action.  

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.01.27 
16:44:01 +05'30'
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S C H E D U L E – A 

1. Progress on implementation of the project shall be reported to the concerned Regional 
Office, A.P. Pollution Control Board once in six months. 

2. The proponent shall carry out mining activity with valid Consent, as required under 
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) 
Act, 1981. 

3. Notwithstanding anything contained in this conditional letter or consent, the Board 
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control 
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) 
Act, 1981 to review any or all the conditions imposed herein and to make such 
alternation as deemed fit and stipulate any additional conditions by the Board. 

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous 
place for the information of the inspection officers of different departments. 

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the 
Collector and District Magistrate as civil liability as applicable. 

 

S C H E D U L E   -   B 

SPECIAL CONDITIONS: 

1. The proponent shall apply for CFO of the Board for mining of sand.  The mining shall not 
be started without valid CFO of the Board. 

WATER: 

2. The source of water is River water and the water consumption is as mentioned below: 

S. No. Source Quantity  
a) Domestic 1.0 Kilo Liters/Day 

 Total 1.0 Kilo Liters/Day 

3. The maximum Waste Water Generation (KLD) is as mentioned below: 

S. No. Source Quantity 

a) Domestic 0.5 Kilo Liters/Day 

 Total 0.5 Kilo Liters/Day 

 

Effluent Source Standards to be 
complied 

Mode of final disposal 

Domestic – 0.5 KLD ----- Septic tank followed by soak pit.  

AIR: 

4. The proponent shall comply with the following for controlling air pollution. 

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport 
vehicles with Tarpaulin 

sheets and sprinkling the 
water at mining area.  

Green belt development 
along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 µg/m3, 
PM2.5 – 60 µg/m3, PM10 – 100 µg/m3, 

OTHER CONDITIONS: 

5. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

6. The proponent shall carry out the mining as per the approved mining plan. 

7. The proponent shall comply with the conditions stipulated in the EC Order No. 
SEIAA/AP/EG/MIN/11/2021-3684/171.33&168.27, Dt.24.12.2021. 
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8. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

9. The fugitive emissions from all sources shall be controlled regularly. 

10. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

11. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area.   

SPECIAL CONDITIONS: 

12. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
through Semi-mechanized method only in the area where the thickness of the sand in 
the mining area is more than 3 M’.   

13. This order is issued without prejudice to the directions issued by the Hon’ble NGT 
directions, South Zone, Chennai in OA No.18 of 2021 (SZ). 

14. Sand quarrying shall not be carried out in streams within 15 meters or 1/5of the width 
of the stream bed from the bank, whichever is more. 

15. Sand mining shall not be carried out within 500m of any existing structure such as 
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or 
drinking water purposes, or any other cross drainage structure. 

16. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect 
of sand mining shall be followed. 

17. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A. 
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously 
followed. 

18. The boundary pillars shall be erected with geo co-ordinates marked on them. 

19. No sand mining shall be done during the rainy season. 

20. The ramp (i.e. approach road) shall be removed after sand mining is completed. 

21. The standard environmental conditions for sand mining specified in the Sustainable 
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.  

22. The proponent shall take necessary measures to ensure that no adverse impacts are 
caused due to mining operations on the human habitation existing nearby. 

23. The proponent shall comply with all the directions issued by the Board from time to 
time. 

24. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

25. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

26. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 
 

     JOINT CHIEF ENVIRONMENTAL ENGINEER 
 

To 
M/s Jaiprakash Power Ventures Limited, 
JN Road, Rajamahendravaram,  
East Godavari District – 533103,  
Andhara Pradesh. 
 

Rajendra Reddy 
Thuraka

Digitally signed by Rajendra 
Reddy Thuraka 
Date: 2022.01.27 16:44:14 +05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

 

     
RED CATEGORY 

  CONSENT ORDER 
 
Consent Order No:6488/APPCB/ZO-VSP/KKD/CFO/2022                Date: 11.02.2022 
 
CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention & 
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of 
Pollution) Act 1981 and amendments thereof and the rules and orders made there under 
(hereinafter referred to as 'the Acts’, `the Rules’) to: 
 
M/s.Jai Prakash Power Ventures Limited,  
3.75 Ha Ordinary Sand Mine,  
Vemagiri Kadiyapulanka Sand Reach at  
Vemagiri Kadiyapulanka Village,  
Kadiyam Mandal, East Godavari District. 
 
(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to 
discharge the effluents from the outlets and the quantity of emissions per hour from the 
chimneys as detailed below: 
 
i) Outlets for discharge of effluents: 
 

Outlet 
No. 

Outlet 
Description 

Max Daily 
Discharge 

Point of Disposal 

1 Domestic 0.5 Kilo Liters/Day Septic tank. 
 

ii) Emissions from chimneys: 
 

Chimney 
No. 

Description of Chimney 
Quantity of Emissions at 

peak flow (m3/hr) 
--- --- ---- 

 
This consent order is valid for the following products along with quantities indicated only: 
 

S. No. Name of the Products Capacity 

1. Mining of Sand in an extent of 3.75 Ha 37,500 m3/Annum  
 

This order is subject to the provisions of `the Acts’ and the Rules’ and orders made 
thereunder and further subject to the terms and conditions incorporated in the schedule A 
& B enclosed to this order. 
 

This consent order shall be valid for a period ending with the 31.12.2022. 
  
 
 
 
 
 JOINT CHIEF ENVIRONMENTAL ENGINEER 
To 
M/s.Jai Prakash Power Ventures Limited,  
3.75 Ha Ordinary Sand Mine,  
Vemagiri Kadiyapulanka Sand Reach at  
Vemagiri Kadiyapulanka Village,  
Kadiyam Mandal, East Godavari District.  

- Copy to the Environmental Engineer, Regional Office, Kakinada information and 
necessary action. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.02.11 13:04:10 
+05'30'
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SCHEDULE – A 

1. Any up-set condition in any activity of the Mining unit, which may result in, increased 
violation of standards stipulated in this order shall be informed to this Board, under 
intimation to the Collector and District Magistrate and take immediate action to bring 
down the discharge / emission below the limits. 

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned 
in this order on quarterly basis and submit to the Board. 

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India 
regarding Public Liability Insurance Act, 1991 should be followed as applicable. 

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at 
the main gate indicating the products, effluent discharge standards, air emission 
standards, hazardous waste quantities  and validity of CFO and exhibit the CFO order at 
a prominent place in the factory premises. 

5. Notwithstanding anything contained in this consent order, the Board hereby reserves 
the right and powers to review / revoke any and/or all the conditions imposed herein 
above and to make such variations as deemed fit for the purpose of the Acts by the 
Board. 

6. The Mining Unit shall submit Environment statement in Form V before 30th September 
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof. 

7. The Mining Unit should make applications through Online for renewal of Consent 
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days 
before the date of expiry of this order, along with prescribed fee under Water and Air 
Acts and detailed compliance of CFO conditions for obtaining Consent & HW 
Authorization of the Board. The Mining Unit should immediately submit the revised 
application for consent to this Board in the event of any change in the raw material 
used, processes employed, quantity of trade effluents & quantity of emissions.  Any 
change in the management shall be informed to the Board. The person authorized 
should not let out the premises / lend / sell / transfer their industrial premises without 
obtaining prior permission of the State Pollution Control Board. 

8. Any person aggrieved by an order made by the State Board under Section 25, Section 
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty 
days from the date on which the order is communicated to him, prefer an appeal as per 
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority 
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act, 
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981. 

 

 

 

SCHEDULE - B 

WATER: 

1. The source of water is River water and the water consumption is as mentioned below: 

S. No. Source Quantity  
a) Domestic 1.0 Kilo Liters/Day 

 Total 1.0 Kilo Liters/Day 

AIR: 

2. The proponent shall comply with the following for controlling air pollution. 

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport 
vehicles with Tarpaulin 

sheets and sprinkling the 
water at mining area.  

Green belt development 
along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 µg/m3, 
PM2.5 – 60 µg/m3, PM10 – 100 µg/m3, 
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OTHER CONDITIONS: 

3. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

4. The proponent shall carry out the mining as per the approved mining plan. 

5. The proponent shall comply with the conditions stipulated in the EC Order No. 
SEIAA/AP/EG/MIN/11/2021/3684/171.33&168.27, Dt.24.12.2021. 

6. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

7. The fugitive emissions from all sources shall be controlled regularly. 

8. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

9. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area.   

SPECIAL CONDITIONS: 

10. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
through Semi-mechanized method only in the area where the thickness of the sand in 
the mining area is more than 3 M’.   

11. This order is issued without prejudice to the directions issued by the Hon’ble NGT 
directions, South Zone, Chennai in OA No.18 of 2021 (SZ). 

12. Sand quarrying shall not be carried out in streams within 15 meters or 1/5of the width 
of the stream bed from the bank, whichever is more. 

13. Sand mining shall not be carried out within 500m of any existing structure such as 
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or 
drinking water purposes, or any other cross drainage structure. 

14. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect 
of sand mining shall be followed. 

15. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A. 
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously 
followed. 

16. The boundary pillars shall be erected with geo co-ordinates marked on them. 

17. No sand mining shall be done during the rainy season. 

18. The ramp (i.e. approach road) shall be removed after sand mining is completed. 

19. The standard environmental conditions for sand mining specified in the Sustainable 
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.  

20. The proponent shall take necessary measures to ensure that no adverse impacts are 
caused due to mining operations on the human habitation existing nearby. 

21. The proponent shall comply with all the directions issued by the Board from time to 
time. 

22. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

23. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 
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24. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 

 

 

 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
To 
M/s.Jai Prakash Power Ventures Limited,  
3.75 Ha Ordinary Sand Mine,  
Vemagiri Kadiyapulanka Sand Reach at  
Vemagiri Kadiyapulanka Village,  
Kadiyam Mandal, East Godavari District. 

Rajendra 
Reddy Thuraka

Digitally signed by Rajendra 
Reddy Thuraka 
Date: 2022.02.11 13:04:21 
+05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

      
RED CATEGORY 

CONSENT FOR ESTABLISHMENT 
 
Order No: 6488/APPCB/ZO-VSP/KKD/CFE/2022 Date: 04.04.2022 
                            

Sub:- APPCB – CFE – 4.69 Ha Proposed Ordinary Sand Mine, Vemagiri-
Kadiyapulanka/2021-16 Sand Reach at Vemagiri-Kadiyapulanka Village, 
Kadiyam Mandal, East Godavari District - Consent for Establishment of the 
Board under Section 25 of Water (Prevention and Control of Pollution) Act, 
1974 and under Section 21 of Air (Prevention and Control of Pollution) Act, 
1981 – Issued – Reg. 
 

Ref:- 1. EC Order No. SEIAA/AP/EG/MIN/11/2021/3686/171.35&168.29, 
Dt.24.12.2021. 

2. CFE application received at Regional Office, Kakinada through OCMMS on 
24.03.2022. 

3. RO’s inspection report received at ZO, Visakhapatnam on 28.03.2022. 
4. CFE Committee meeting held on 31.03.2022. 

* * * 
I M/s. Jai Prakash Power Ventured Limited submitted application to the Board 

vide reference 3rd cited seeking Consent for Establishment (CFE) for the Mining of 

Sand with installed capacities as mentioned below and in a total mining area of 

4.69 Ha. 

 Mining of Sand – 46,900  m3/Annum  in 4.69 Ha., 

II. As per the application, the above activity is to be carried out in the Godavari River 

at Vemagiri-Kadiyapulanka/2021-16, Sand Reach, Vemagiri Village, 

Kadiyam Mandal, East Godavari District. 

The co-ordinates of the sand mine as per EC are mentioned below :  

S. No. North Latitude East Longitude 

1 16°52'15.20"N 81°47'36.56"E 

2 16°52'10.48"N 81°47'39.56"E 

3 16°52'14.13"N 81°47'47.69"E 

4 16°52'19.10"N 81°47'44.25"E 
 

III. The above site was inspected by the Asst. Environmental Engineer, Regional 

Office, A.P. Pollution Control Board, Kakinada on 26.03.2022 and observed that 

the proposed sand mining site is surrounded by Godavari River bed located at 

Vemagiri Village, Kadiyam Mandal, East Godavari District. 

IV. The Board, after careful scrutiny of the application, verification report of Regional 

Officer, Kakinada hereby issue combined CONSENT FOR ESTABLISHMENT  to 

your unit / activity under Sec.25 of Water (Prevention & Control of Pollution) Act, 

1974 and under Sec.21 of Air (Prevention & Control of Pollution) Act, 1981 and 

the rules made there under. This order is issued to carry out the activity 

mentioned at para (I) only. 

V. This Consent Order now issued is subject to the conditions mentioned in Schedule 
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‘A’ & Schedule ‘B’. 

 

VI. This Order is issued from pollution control point of view only. Zoning and other 

regulations are not considered. 

VII. This Order shall be valid for a period up to 23.12.2022. 

 
 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
Encl:-  Schedule ‘A’ & Schedule ’B’ 
 
To 
M/s. Jai Prakash Power Ventured Limited,  
4.69 Ha Proposed Ordinary Sand Mine,   
Sand Reach Vemagiri-Kadiyapulanka/2021-16, 
Vemagiri Village, Kadiyam Mandal,  
East Godavari District. 

 

- Copy to the EE, RO, Kakinada for information and necessary action.  

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.04.04 
12:57:35 +05'30'
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S C H E D U L E – A 

1. Progress on implementation of the project shall be reported to the concerned Regional 
Office, A.P. Pollution Control Board once in six months. 

2. The proponent shall carry out mining activity with valid Consent, as required under 
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) 
Act, 1981. 

3. Notwithstanding anything contained in this conditional letter or consent, the Board 
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control 
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) 
Act, 1981 to review any or all the conditions imposed herein and to make such 
alternation as deemed fit and stipulate any additional conditions by the Board. 

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous 
place for the information of the inspection officers of different departments. 

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the 
Collector and District Magistrate as civil liability as applicable. 

 

S C H E D U L E   -   B 

SPECIAL CONDITIONS: 

1. The proponent shall apply for CFO of the Board for mining of sand.  The mining shall not 
be started without valid CFO of the Board. 

2. The proponent shall start mining only after marking of the boundary of lease area with 
pucca pillors at the cost of the lease holder after certification by the mining official and 
its geo coordinates shall be made available to the District Level Committee. 

WATER: 

3. The source of water is River water and the water consumption is as mentioned below: 

S. No. Source Quantity  
a) Domestic 1.0 Kilo Liters/Day 

 Total 1.0 Kilo Liters/Day 

4. The maximum Waste Water Generation (KLD) is as mentioned below: 

S. No. Source Quantity 
a) Domestic 0.5 Kilo Liters/Day 
 Total 0.5 Kilo Liters/Day 

 

Effluent Source Standards to be 
complied 

Mode of final disposal 

Domestic – 0.5 KLD ----- Septic tank followed by soak pit.  
AIR: 

5. The proponent shall comply with the following for controlling air pollution. 

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport vehicles 
with Tarpaulin sheets and 

sprinkling the water at mining 
area.  Green belt development 

along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 
µg/m3, 

PM2.5 – 60 µg/m3, PM10 – 100 
µg/m3, 

OTHER CONDITIONS: 

6. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

7. The proponent shall carry out the mining as per the approved mining plan. 

8. The proponent shall comply with the conditions stipulated in the EC Order No. 
SEIAA/AP/EG/MIN/11/2021/3686/171.35&168.29, Dt.24.12.2021. 
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9. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

10. The fugitive emissions from all sources shall be controlled regularly. 

11. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

12. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area.   

SPECIAL CONDITIONS: 

13. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
through Semi-mechanized method only in the area where the thickness of the sand in 
the mining area is more than 3 M’.   

14. This order is issued without prejudice to the directions issued by the Hon’ble NGT 
directions, South Zone, Chennai in OA No.18 of 2021 (SZ). 

15. Sand quarrying shall not be carried out in streams within 15 meters or 1/5of the width 
of the stream bed from the bank, whichever is more. 

16. Sand mining shall not be carried out within 500m of any existing structure such as 
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or 
drinking water purposes, or any other cross drainage structure. 

17. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect 
of sand mining shall be followed. 

18. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A. 
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously 
followed. 

19. The boundary pillars shall be erected with geo co-ordinates marked on them. 

20. No sand mining shall be done during the rainy season. 

21. The ramp (i.e. approach road) shall be removed after sand mining is completed. 

22. The standard environmental conditions for sand mining specified in the Sustainable 
Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.  

23. The proponent shall take necessary measures to ensure that no adverse impacts are 
caused due to mining operations on the human habitation existing nearby. 

24. The proponent shall comply with all the directions issued by the Board from time to 
time. 

25. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

26. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

27. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 
 

     JOINT CHIEF ENVIRONMENTAL ENGINEER 
 

To 
M/s. Jai Prakash Power Ventured Limited,  
4.69 Ha Proposed Ordinary Sand Mine,   
Sand Reach Vemagiri-Kadiyapulanka/2021-16, 
Vemagiri Village, Kadiyam Mandal,  
East Godavari District. 

Rajendra Reddy 
Thuraka

Digitally signed by Rajendra 
Reddy Thuraka 
Date: 2022.04.04 12:57:48 
+05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

 
     

RED CATEGORY 
CONSENT ORDER 

 
Consent Order No: 6488/APPCB/ZO-VSP/KKD/CFO/2022                Date: 02.05.2022 
 
CONSENT is hereby granted for Operation under section 25/26 of the Water (Prevention & 
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of 
Pollution) Act 1981 and amendments thereof and the rules and orders made there under 
(hereinafter referred to as 'the Acts’, `the Rules’) to: 
 
M/s.Jai Prakash Power Ventures Limited,  
4.69 Ha Proposed Ordinary Sand Mine, 
Vemagiri-Kadiyapulanka/2021-16, 
Sand Reach at Vemagiri Village, Kadiyam Mandal,  
East Godavari District. 
 
(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant to 
discharge the effluents from the outlets and the quantity of emissions per hour from the 
chimneys as detailed below: 
 
i) Outlets for discharge of effluents: 
 

Outlet 
No. 

Outlet 
Description 

Max Daily 
Discharge 

Point of Disposal 

1 Domestic 0.5 Kilo Liters/Day Septic tank. 
 

ii) Emissions from chimneys: 
 

Chimney 
No. 

Description of Chimney 
Quantity of Emissions at 

peak flow (m3/hr) 
--- --- ---- 

 

This consent order is valid for the following products along with quantities indicated only: 
 

S. No. Name of the Products Capacity 

1. Mining of Sand in an extent of 4.69 Ha., 46,900 m3/Annum  
 

This order is subject to the provisions of `the Acts’ and the Rules’ and orders made 
thereunder and further subject to the terms and conditions incorporated in the schedule A 
& B enclosed to this order. 
 

This consent order shall be valid for a period ending with the 23.12.2022. 
  
 
 
 
 
 JOINT CHIEF ENVIRONMENTAL ENGINEER 
To 
M/s.Jai Prakash Power Ventures Limited,  
4.69 Ha Proposed Ordinary Sand Mine, 
Vemagiri-Kadiyapulanka/2021-16, 
Sand Reach at Vemagiri Village, Kadiyam Mandal,  
East Godavari District 

- Copy to the Environmental Engineer, Regional Office, Kakinada information and 
necessary action. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.05.02 
11:02:49 +05'30'
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SCHEDULE – A 

1. Any up-set condition in any activity of the Mining unit, which may result in, increased 
violation of standards stipulated in this order shall be informed to this Board, under 
intimation to the Collector and District Magistrate and take immediate action to bring 
down the discharge / emission below the limits. 

2. The Mining unit should carryout analysis of air emissions for the parameters mentioned 
in this order on quarterly basis and submit to the Board. 

3. All the rules & regulations notified by Ministry of Law and Justice, Government of India 
regarding Public Liability Insurance Act, 1991 should be followed as applicable. 

4. The Mining Unit should put up two sign boards (6x4 ft. each) at publicly visible places at 
the main gate indicating the products, effluent discharge standards, air emission 
standards, hazardous waste quantities  and validity of CFO and exhibit the CFO order at 
a prominent place in the factory premises. 

5. Notwithstanding anything contained in this consent order, the Board hereby reserves 
the right and powers to review / revoke any and/or all the conditions imposed herein 
above and to make such variations as deemed fit for the purpose of the Acts by the 
Board. 

6. The Mining Unit shall submit Environment statement in Form V before 30th September 
every year as per Rule No.14 of E (P) Rules, 1986 & amendments thereof. 

7. The Mining Unit should make applications through Online for renewal of Consent 
(under Water and Air Acts) and Authorization under HWM Rules at least 120 days 
before the date of expiry of this order, along with prescribed fee under Water and Air 
Acts and detailed compliance of CFO conditions for obtaining Consent & HW 
Authorization of the Board. The Mining Unit should immediately submit the revised 
application for consent to this Board in the event of any change in the raw material 
used, processes employed, quantity of trade effluents & quantity of emissions.  Any 
change in the management shall be informed to the Board. The person authorized 
should not let out the premises / lend / sell / transfer their industrial premises without 
obtaining prior permission of the State Pollution Control Board. 

8. Any person aggrieved by an order made by the State Board under Section 25, Section 
26, Section 27 of Water Act, 1974 or Section 21/22 of Air Act, 1981 may within thirty 
days from the date on which the order is communicated to him, prefer an appeal as per 
Andhra Pradesh Water Rules, 1976 and Air Rules 1982, to Appellate authority 
constituted under Section 28 of the Water(Prevention and Control of Pollution) Act, 
1974 and Section 31 of the Air(Prevention and Control of Pollution) Act, 1981. 

 

SCHEDULE - B 
WATER: 

1. The source of water is River water and the water consumption is as mentioned below: 
S. No. Source Quantity  

a) Domestic 1.0 Kilo Liters/Day 
 Total 1.0 Kilo Liters/Day 

AIR: 

2. The proponent shall comply with the following for controlling air pollution. 
Details of Fugitive 

Emissions: 
Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport 
vehicles with Tarpaulin 

sheets and sprinkling the 
water at mining area.  

Green belt development 
along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 µg/m3, 
PM2.5 – 60 µg/m3, PM10 – 100 µg/m3, 

OTHER CONDITIONS: 

3. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

4. The proponent shall carry out the mining as per the approved mining plan. 
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5. The proponent shall comply with the conditions stipulated in the EC Order No. 
SEIAA/AP/EG/MIN/11/2021/3686/171.35&168.29, Dt.24.12.2021. 

6. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

7. The fugitive emissions from all sources shall be controlled regularly. 
8. The proponent shall take necessary measures for control of air pollution which would 

be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

9. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area.   

SPECIAL CONDITIONS: 

10. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
through Semi-mechanized method only in the area where the thickness of the sand in 
the mining area is more than 3 M’.   

11. This order is issued without prejudice to the directions issued by the Hon’ble NGT 
directions, South Zone, Chennai in OA No.18 of 2021 (SZ). 

12. Sand quarrying shall not be carried out in streams within 15 meters or 1/5of the width 
of the stream bed from the bank, whichever is more. 

13. Sand mining shall not be carried out within 500m of any existing structure such as 
bridges, dams, weirs, ground water extraction structure(s) either for irrigation or 
drinking water purposes, or any other cross drainage structure. 

14. All the conditions and guidelines issued by MoEF & CC, Govt. of India (2016) in respect 
of sand mining shall be followed. 

15. The directions issued by the Hon’ble NGT, Southern Zone, Chennai in the matter of O.A. 
No 47 of 2016 (SZ) & 177 of 2016 (SZ), Order dated: 14.12.2020 shall be scrupulously 
followed. 

16. The boundary pillars shall be erected with geo co-ordinates marked on them. 
17. No sand mining shall be done during the rainy season. 
18. The ramp (i.e. approach road) shall be removed after sand mining is completed. 
19. The standard environmental conditions for sand mining specified in the Sustainable 

Sand Mining Guidelines, 2016 issued by MoEF & CC, Govt. of India shall be followed.  
20. The proponent shall take necessary measures to ensure that no adverse impacts are 

caused due to mining operations on the human habitation existing nearby. 
21. The proponent shall comply with all the directions issued by the Board from time to 

time. 
22. Concealing the factual data or submission of false information / fabricated data and 

failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

23. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

24. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 

 

 

 

 

 JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
To 
M/s.Jai Prakash Power Ventures Limited,  
4.69 Ha Proposed Ordinary Sand Mine, 
Vemagiri-Kadiyapulanka/2021-16, 
Sand Reach at Vemagiri Village, Kadiyam Mandal,  
East Godavari District. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2022.05.02 
11:02:59 +05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

      
             CONSENT ORDER FOR ESTABLISHMENT & OPERATION 

 
Order No: 6488/APPCB/ZO-VSP/KKD/CFE&CFO/RED/2020 Date: 18.12.2020 
                            

Sub:- APPCB – CFE & CFO – 4.61 Ha. Proposed Ordinary Sand Mine of Vemagiri 

Kadiyapulanka 1 Sand reach at Vemagiri-Kadiyapulanka Village, Kadiyam 

Mandal, East Godavari District - Consent for Establishment & Operation of the 

Board under Sec. 25/26 of Water (Prevention & Control of Pollution) Act, 1974 

and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 – Issued 

– Reg. 

 
Ref:- 1. EC Order No. SEIAA/AP/EG/MIN/11/2020/2290-639, dt.03.12.2020. 

2. CFE & CFO applications received at Regional Office, Kakinada on 14.12.2020. 
3. RO’s inspection report received at ZO, Visakhapatnam on 16.12.2020. 

* * * 
I The Assistant Director, Mines & Geology, Govt. of A.P, East Godavari District submitted 

applications to the Board vide reference 2nd cited seeking Consent for Establishment 

(CFE) and Consent for Operation (CFO) for the mining of Sand with installed capacities 

as mentioned below and in a total mining area of 4.61 Ha. 

 Mining of Sand – 46,100 m3/Annum in 4.61 Ha. 

II. As per the application and Environmental Clearance, the above activity is to be carried 

out over the Godavari River bed at Vemagiri-Kadiyapulanka Village, Kadiyam 

Mandal, East Godavari District. 

The co-ordinates of the sand mine as per EC are mentioned below :  

North Latitude East Longitude 

160 52’41.87 ’’ 810 47’27.34 ’’ 

160 52’32.31 ’’ 810 47’29.35 ’’ 

160 52’33.99’’ 810 47’34.49 ’’ 

160 52’43.07’’ 810 47’32.54 ’’ 
 

 

III. The above site was inspected by the Assistant Environmental Engineer (C), Regional 

Office, A.P. Pollution Control Board, Kakinada on 15.12.2020 and observed that the 

proposed sand mining site is surrounded by River Godavari. 

IV. The Board, after careful scrutiny of the application, verification report of Regional 

Officer, hereby issues combined CONSENT FOR ESTABLISHMENT & OPERATION to 

your unit / activity under Sec.25/26 of Water (Prevention & Control of Pollution) Act, 

1974 and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 and the 

rules made there under. This order is issued to carry out the activity mentioned at 

para (I) only. 
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V. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’ 

& Schedule ‘B’. 

VI. This Order is issued from pollution control point of view only. Zoning and other 

regulations are not considered. 

VII. This Order shall be valid for a period up to 30.11.2021. 

 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER  
 
Encl:-  Schedule ‘A’ & Schedule ’B’ 
 
To 
The Assistant Director of Mines & Geology, 
East Godavari District, A.P. 

 

- Copy to the Environmental Engineer, Regional Office, Kakinada for information. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2020.12.18 
17:22:38 +05'30'
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S C H E D U L E – A 

1. Progress on implementation of the project shall be reported to the concerned Regional 
Office, A.P. Pollution Control Board once in six months. 

2. The proponent shall carry out mining activity with valid Consent, as required under 
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) 
Act, 1981. 

3. Notwithstanding anything contained in this conditional letter or consent, the Board 
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control 
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) 
Act, 1981 to review any or all the conditions imposed herein and to make such 
alternation as deemed fit and stipulate any additional conditions by the Board. 

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous 
place for the information of the inspection officers of different departments. 

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the 
Collector and District Magistrate as civil liability as applicable. 

 

S C H E D U L E   -   B 

WATER: 

1. The source of water is River water and the water consumption is as mentioned below: 

S. No. Source Quantity  
a) Domestic 6.0 Kilo Liters/Day 

 Total 6.0 Kilo Liters/Day 

2. The maximum Waste Water Generation (KLD) is as mentioned below: 

S. No. Source Quantity 

a) Domestic 3.0 Kilo Liters/Day 

 Total 3.0 Kilo Liters/Day 

 

Effluent Source Standards to be complied Mode of final disposal 

Domestic ----- Septic tank.  

AIR: 

3. The proponent shall comply with the following for controlling air pollution. 

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport 
vehicles with Tarpaulin 

sheets and sprinkling the 
water at mining area.  

Green belt development 
along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 µg/m3, 
PM2.5 – 60 µg/m3, PM10 – 100 µg/m3, 

OTHER CONDITIONS: 

4. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

5. The proponent shall carry out the mining as per the approved mining plan. 

6. The proponent shall comply with the conditions stipulated in the EC Order No. 
SEIAA/AP/EG/MIN/11/2020/2290-639, Dt.03.12.2020. 
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7. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

8. The fugitive emissions from all sources shall be controlled regularly. 

9. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

10. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area. 

SPECIAL CONDITIONS: 

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
manually in the area where the thickness of the sand in the mining area shall be more 
than 3 M.   

12. The proponent shall take necessary measures to ensure that no adverse impacts are 
caused due to mining operations on the human habitation existing nearby. 

13. The proponent shall comply with all the directions issued by the Board from time to 
time. 

14. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

15. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

16. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 
 
 

     JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
To 
The Assistant Director of Mines & Geology, 
East Godavari District, A.P. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2020.12.18 
17:22:58 +05'30'
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
ZONAL OFFICE :: VISAKHAPATNAM 

D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018. 
Ph : 0891-2719380 

      
             CONSENT ORDER FOR ESTABLISHMENT & OPERATION 

 
Order No: 6488/APPCB/ZO-VSP/KKD/CFE&CFO/RED/2020 Date: 21.12.2020 
                            

Sub:- APPCB – CFE & CFO – 4.65 Ha. Proposed Sand Mine of Vemagir-

Kadiyapulanka – 3 Sand Reach at Vemagir-Kadiyapulanka Village, Kadiyam 

Mandal, East Godavari District - Consent for Establishment & Operation of the 

Board under Sec. 25/26 of Water (Prevention & Control of Pollution) Act, 1974 

and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 – Issued 

– Reg. 

 
Ref:- 1. EC Order No. SEIAA/AP/EG/MIN/11/2020/2289-638, dt.03.12.2020. 

2. CFE & CFO applications received at Regional Office, Kakinada on 14.12.2020. 
3. RO’s inspection report received at ZO, Visakhapatnam on 18.12.2020. 

* * * 
I The Assistant Director, Mines & Geology, Govt. of A.P, East Godavari District submitted 

applications to the Board vide reference 2nd cited seeking Consent for Establishment 

(CFE) and Consent for Operation (CFO) for the mining of Sand with installed capacities 

as mentioned below and in a total mining area of 4.65 Ha. 

 Mining of Sand – 46,500 m3/Annum in 4.65 Ha. 

II. As per the application and Environmental Clearance, the above activity is to be carried 

out over the Godavari River bed at Vemagir-Kadiyapulanka – 3 Sand Reach at 

Vemagir-Kadiyapulanka Village, Kadiyam Mandal, East Godavari District. 

The co-ordinates of the sand mine as per EC are mentioned below :  

North Latitude East Longitude 

160 52’ 04.90 ’’ 810 47’ 46.43 ’’ 

160 51’ 57.07 ’’ 810 47’ 50.85 ’’ 

160 52’ 00.14 ’’ 810 47’ 55.58 ’’ 

160 52’ 08.47’’ 810 47’ 50.48 ’’ 
 

 

III. The above site was inspected by the Assistant Environmental Engineer (C), Regional 

Office, A.P. Pollution Control Board, Kakinada on 16.12.2020 and observed that the 

proposed sand mining site is surrounded by River Godavari. 

IV. The Board, after careful scrutiny of the application, verification report of Regional 

Officer, hereby issues combined CONSENT FOR ESTABLISHMENT & OPERATION to 

your unit / activity under Sec.25/26 of Water (Prevention & Control of Pollution) Act, 

1974 and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 and the 

rules made there under. This order is issued to carry out the activity mentioned at 

para (I) only. 
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V. This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’ 

& Schedule ‘B’. 

VI. This Order is issued from pollution control point of view only. Zoning and other 

regulations are not considered. 

VII. This Order shall be valid for a period up to 30.11.2021. 

 
 
 
 

 JOINT CHIEF ENVIRONMENTAL ENGINEER  
 
Encl:-  Schedule ‘A’ & Schedule ’B’ 
 
To 
The Assistant Director of Mines & Geology, 
East Godavari District, A.P. 

 

- Copy to the Environmental Engineer, Regional Office, Kakinada for information. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2020.12.21 
17:35:58 +05'30'
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S C H E D U L E – A 

1. Progress on implementation of the project shall be reported to the concerned Regional 
Office, A.P. Pollution Control Board once in six months. 

2. The proponent shall carry out mining activity with valid Consent, as required under 
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P) 
Act, 1981. 

3. Notwithstanding anything contained in this conditional letter or consent, the Board 
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control 
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution) 
Act, 1981 to review any or all the conditions imposed herein and to make such 
alternation as deemed fit and stipulate any additional conditions by the Board. 

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous 
place for the information of the inspection officers of different departments. 

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the 
Collector and District Magistrate as civil liability as applicable. 

 

S C H E D U L E   -   B 

WATER: 

1. The source of water is River water and the water consumption is as mentioned below: 

S. No. Source Quantity  
a) Domestic 6.0 Kilo Liters/Day 

 Total 6.0 Kilo Liters/Day 

2. The maximum Waste Water Generation (KLD) is as mentioned below: 

S. No. Source Quantity 

a) Domestic 3.0 Kilo Liters/Day 

 Total 3.0 Kilo Liters/Day 

 

Effluent Source Standards to be complied Mode of final disposal 

Domestic ----- Septic tank.  

AIR: 

3. The proponent shall comply with the following for controlling air pollution. 

Details of Fugitive 
Emissions: 

Dust control measures Standards to be complied 

Material Handling and 
Transportation 

Covering the transport 
vehicles with Tarpaulin 

sheets and sprinkling the 
water at mining area.  

Green belt development 
along the haul roads. 

SO2 – 80 µg/m3, NOx – 80 µg/m3, 
PM2.5 – 60 µg/m3, PM10 – 100 µg/m3, 

OTHER CONDITIONS: 

4. The proponent shall adopt fugitive dust control measures such as water sprinkling near 
loading areas, on haulage roads etc. 

5. The proponent shall carry out the mining as per the approved mining plan. 

6. The proponent shall comply with the conditions stipulated in the EC Order 
No.SEIAA/AP/EG/MIN/11/2020/2289-638, Dt.03.12.2020. 
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7. The proponent shall carry mining by scrupulously following conditions stipulated for 
river sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in 
A.P.WALTA Rules, 2004.  The mining plan shall be modified to this extent. 

8. The fugitive emissions from all sources shall be controlled regularly. 

9. The proponent shall take necessary measures for control of air pollution which would 
be generated during excavation and transportation of the mined material as committed 
in the EMP/approved mine plan. 

10. The SPM, SO2, NOx, CO levels in the mining area shall conform to CPCB standards for 
ambient air.  

Noise levels shall be controlled to acceptable limits (CPCB standards) during 
excavation in the mining area. 

SPECIAL CONDITIONS: 

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out 
manually in the area where the thickness of the sand in the mining area shall be more 
than 3 M.   

12. The proponent shall take necessary measures to ensure that no adverse impacts are 
caused due to mining operations on the human habitation existing nearby. 

13. The proponent shall comply with all the directions issued by the Board from time to 
time. 

14. Concealing the factual data or submission of false information / fabricated data and 
failure to comply with any of the conditions mentioned in this order may result in 
withdrawal of this order and attract action under the provisions of relevant pollution 
control Acts. 

15. The Board reserves its right to modify above conditions or stipulate any additional 
conditions including revocation of this order in the interest of environment protection. 

16. This Order is issued without prejudice to the rights and contentions of this Board in any 
court of law. 

 
 
 

     JOINT CHIEF ENVIRONMENTAL ENGINEER 
 
To 
The Assistant Director of Mines & Geology, 
East Godavari District, A.P. 

Rajendra 
Reddy Thuraka

Digitally signed by 
Rajendra Reddy Thuraka 
Date: 2020.12.21 
17:36:18 +05'30'
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